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I. the Chairman of tbe Commtuee on Privat. Members' Billa and 
Betolutiona. bavina been authoriled by the Committee to present the 
Report Oil their behalf. preeent tbia flt\7..ftnt Beport. 

2. The Committee met on tbe 24th February, 19'15 fOl'-
L Exanlination of tbe followiq Coutitutlon (Amendment) Billa 

under Rule 2M(l)(a) of tbe Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1975 (Amnclmnt of 
Clt1ide 111) by Sbri Era Selhl)'e. 

(2) The Constitu~ ;°" (Amendmeint) Bill, 19'15 (Atneftdmnt of 
a11ide 362) t.y Shri Madbu Limqe. 

(3) The Constitution (Amendment) Bill, um (AttandtMM of 
article 359) by Shrl Madhu lJmaye. 

(4) The CODltituticM (Amendment} Bill. 1975 (A~ ot 
article 324) by 8bri Madina Limaye. 

n. ClaYification and allocation of time for dilcuulon of Billa (oide 
A~) under claUlft (b) .nd (c) of Rule 294(1) of the Rules 
0 W'e. 

m Allocation of time to the Reaolutiona at item Nos. 2 to 4 let down 
in the List of Buslne. for Jl'riday, the 28th l'ebruary. 1975. 

B~ of Con.at.Sin (Atnetacituat) BUb 

3. The Members.ln-dlarae of the Billa were invited to attend the lil-
ting. None of them attendea 

t. After considertna all aspects of the BW.. the Committee arrived at 
the followlnc fi.ndir, .. : -

J'htdtftgs of the Committee 

(1) Tbe Conltitution (AmendrMnt) Bill, 1975 (Amndmem ol 
article 171) .,,. Shrl Era SedaJyan. 

The Bill leeb to amend article 171 ol tbe Constitution with It view to 
live equal status to the teachers tncbinl in edueadonal imtitutiom 
fower ia standard than thai of a MCODClary acbool in f~ the elec-
torate for e1ectina the repcesent.th'ft of teacben for the Leplative 
Council of • State. 

Tbe Committee recommend that the Member m.icht be pennlUed to 
move for leave to Introduce the Bill 

(2) The Constitution (Amendment,) Bill, 1975 (Amendment of 
"'1ide - by Sbri M8dhu t.tma,e. 
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Tbe Bill IMka to amend article 352 of the Constitution with a view to· 
provide that a Proclamation of Dner'fmcY thall, if it hu been appoved' 
by both Homes Of Parliament within the prescribed period, cease to 
operate on the expiration of lix montha frOm the date of approval and 
shall continue in foree fer a fw1lm period of lis months if appoved 
apin by reeolutiom of both Homes, but in no cue remain in force for 
more than three years. 

Tbe CommiUee reeommend that the Member mieht be permitted to 
move for leave to introduce the Bill 

(3) Tbe Constitution (Amendment) Bill, um (Amncltnent of 
mide •> bJ Shri Madhu Limaye. 

Tbe Bill teekl to amend article 3D9 of the Constitution with a view to 
DrOVlcle that the Presidential Order under thil article sball not come into 
force unleu it bu been approved bJ the two H°"*9 of Parlimnent. 

Tbe Committee reeommend that the Member mlPt be permitted to 
move for leave to introduce tbe Bill. 

(4) Tbe ConatituUon (Amendment) BU1. 1915 (Atnelldtneftt of 
of'Ude 324) bJ Shrl Madho IJmaye. 

The Bill IHks to amend article 324 of the Constitution with a view to 
provide that tbe Election Commillion shall comllt of the Chief Election 
Commluioner and two other Election Commlalonera to be appomted by 
the President on the advice of a Selection Board COlllistina of _the leader 
of the Government Party in Lok Sabha and the leader of oppolitlon and 
the Chief Juatice of India. 

A1readJ a lhn1lar Bill ta under dilculaion in the Home. The Com-
mittee, therefore, decided to bear the views of tbe Member before comlnC 
to a declaion with reprd to this Bill 

~ and aUocotiun of titu to Billi 

5. Tbe Memben-in-ebarae of the Billi were invited to attend the alttinl 
8lrvubri Rajdeo Sb'lb ana Purusbottam Kakodkar attencleil 

8. After conllderin1 all upecta of ?-the Committee recommend 
that all the Billi referred to in the A be placed in catep'y 'B'. 
Tbe Committee recommend allocation o time for each of the BUla as 
lbown ln column & of the Appendix. 

Al&onnni of titrw to ~ 

'1. Tbe Members who had tabled the ae.otutiona were invited to attend 
the siWq. Shrl Blbbutl Mishra aUleftded 

8. The Committee recommend the allocation of time u follows: -
(1) Relolutlon reprdina uniform ~ of education 21 boun 
(2) Resolution reprdina Blhar qltation 2 hours 
(3) Relolution rep.rdina overbaulina of electoral .,mm 2 houri 

RecomlMlldatjou 

9. The Committee recomnaend 6at-
(i) Shrl Era Seddyan be permitted to mow for leave to jntrocluce 

bis Conatitutlon (Amendment) Bill Sbri lladhu Limaye may 
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also be permitted to move for luve to introdu~ his (i) Consti-
tution (Amendment) Bill (Amendment of article 352) and (il) 
Constitution (Amendment) Bill (Amendment of article 359): 

(ii) the classiflcation and allocation of time to Bills by the Com· 
mittee. as shown in the Appendix, be qneed to by the House: 
and 

(iii) the allocation of time to retolutiona, as shown in paraarapb 8 
above, be agreed to by the Howie. 

Nsw Diii.HI; F.,,,,..,., 2f. 19'15. 
PilOifUM $, 1896 (SCiiii). 

G.G.SWELL. 
CIMdnncm, 

Committ• on .Pri1*e Memben' Billa 
nd RaolvtioM. 
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APPENDIX 

... Name"'* .... the Bill No. 
No. Mmlber ....... 

I J, J --
1. 1"111 lrwinllld WiWDl!loa ffolpitall, 5 ol 1975 

,,.,, Dt1W ~· am. lf7J bJ l1ld .,.,.., ..... 

a. TIM C1ll'b oa =Mone, BiU, 
1975 bJ Sllri .. 

4ef 1975 

,. ,,. eo.ur.tton (Amendment) J, of 1975 u (,ff U 0:6 OMO fl/ /JJt#tlll 
bf Sbri aa..llolcaa 

Xllcoclbr. 

... TIM n.lbl Dnmatic PedNwww l al 1975 am. •m bf Sbri Mldlua LimaJe. 

• 
MGIPND-Llno (NS}-33M LS-580. 

c.r.,.y ,_......, 
rec *' .......,,. c.a.•-
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